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Criginal application No.289 of 1992.

this the day &f 1llth,larch 1999,
HCavsLll

FENBIR JUDICIAL.
tIC 1'3LA iRe AeK. 11153, 13

IIRe DeCa. VIRIA,

Vijay Kumar Verma, aged about 27 vyzars,

son of 3ri. ilunish ial,

of Gnadhinagar “Y=2libagh, Post Kharka,

Lucknow, ¥lace of imployment-Casual kzon/

Chaukidar/<hidmatgar & !lzsassncar at

Doordarshan Kendra, 24, «ashok l.argq,
Luckneow.

PR, Ai‘{)l ica nt.

By «dvocate:-None.

Versus,

Union of India, tarougn ths 3secretary,

wiinistary of Informaticn and 3roadcosting,
Sovernment of India,

Shashtri 3hawan,
Jew w21lhi.

2« Presiding Cf£ficer, Central Gover.mant,
Industcrial Tribunal cum Labour Court,
randu .dagar, Kanpur.

3, The Director 2Doordarshan Kendr.,
24, «3hok llarg, lucknow.

4, Whe birsctor 3Sensral, Locordarnshan,

.andl House, Jdew Delhi.

ees ACSpondents,

By advocate:~ Kme. asha Choudhary.
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HEN3ER aDil IISTRATEVL.

|
. F
at przsdnt rasident,

I ‘

Ng
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Vide this O.A. the applicant has
|
challenge the Award of Presiding Officer, Dentfal

Government cum Labour Court, Kanpur order dated

18.4.,1991. As perthe decision of Hon'ble Stpreme

Court in the case of Krishan Prasad Gupta Versus
Controller, Printing & Statichery reported| in

\
1996 sS.C.C. Vol.1, page-69, this Tribunal has no
jurisdiction to intertain petition againstithe
|
award of the Industrial Tribunal given undker the

Industrial Disputes Act, 1947.

2 In view therzsof, the pres:nt O.A,
|
is not maintainable before this Tribunal., The O.,aA.

is thercefore dismissed as not maintainablea.
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MEMBER (A) Ha16aR (T) .

Dated:-11.3.1999, ‘
Lucknow, !
aKes




